CORRECTION SLIP TO THE CRIMINAL MANUAL, 1980
No. 5

No. P. 0801/2009.—The Honourable the Chief Justice and the
Judges of the High Court at Bombay, with the previous approval of
the Governor of Maharashtra under Article 227 of the Constitution of

India are hereby pleased to direct that the following amendment shall
be made in the Criminal Manual, 1980 :—

Substitute the following scale of fees of licensed Petition Writers

. for the existing scale of the fees shown in Appendix in Paragraph

11 of Chapter XXIII of the Criminal Manual, 1980 as amended by

the High Court Notification No. P. 0704/89, dated 29th January 1992
vide Correction Slip No. 21 :(—

“ Maximum Scale of Fees ”

Sr. Description of the Document Maximum Fees
No. Rs. P.
1  Complaint in respect of cognizable 20.00
and non-cognizable offences.
2  Memorandum of Appeal 15.00
3 Application 10.00
4  Written Statement 10.00
5  List of Witnesses 6.00
6  Any other legal document, such 15.00
rate as may be agreed on or in the
absence of agreement
7  For additional copies of Half of the fees prescribed for
documents mentioned at any the original for the first copy and
e A e e 1/4% of the fee for the additional

copy, if the copy is made by hand

or by typing separately, and half

of the fees prescribed for the

original for every set of two

additional copies if the copies are

made with the help of carbon
- paper, by hand or by typing.

(G.C.P.)J 3041 (1000-4-2011)



Sr. Description of the Document Maximum Fees
No. Rs. P.
8  For copies of documents not Re.1 for per full page or part
covered by item No.7 above. thereof if the copies made

separately by hand or by typing
and Re. 1 for every set of two
copies, if the copies are made
with the help of carbon paper, by
hand or by typing.

Note.—1. The above fees are inclusive of paper cost and shall apply to docu-
ments and copies in English language as well as in the Regional
language.

2. The above amendment will come into force from the date of publica-
tion of this Notification in “Maharashtra Government Gazette.”

Vide High Court Notification No. P. 0801/2009, dated 27.12.2010, published in
the Maharashtra Government Gazette, Part IV-C, dated 6-12, January, 2011.




CORRECTION SLIP TO THE CRIMINAL MANUAL, 1980
No. 7

No. P. 0801/2011.—The Honourable the Chief Justice of the
High Court at Bombay, in exercise of the powers under Article 227
of the Constitution of India and all other enabling powers in this

regard, is hereby pleased to.direct that the following amendment
shall be made to the Criminal Manual, 1980 :—

Delete the words “on a typewriter” appearing in existing
Paragraph 18 (1) of Chapter XXI of the Criminal Manual, 1980.

Vide High Court Notification No. P. 0801/2011, dated 20th April
2011, published in the Maharashtra Government Gazette, Part IV-C,
dated 12-18, May, 2011.
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